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+ IN THE CENTRAL ADMINISTRATIVE TRIBUMAL: HYDERABAD BENCH

AT HYDERABAD

O.A. 443 OF 1997

| Dated, the 29th Dec, !
BETWEEN
- K. Raghunath ++++  Applicant
AND
1. Unien of India reerSented by its . .
Secreatary, Ministrylaf Finance ¢§§uRAL4;%%

- N 4,
(Departrent ef Revenue) Central ) 2%
Board of Direct Taxes, New Delhi, S ey G,

H, ﬂ::‘;r";‘. A '.E‘

2. The Chief Cenmissicper eof Incame Tax {«iﬁﬁf ot
A.P. Ayakar Bhavan,|Bhasserbagh, LR P
Hyd~rabad 500 004. ' | “IAl gﬁ’z"s;?,:;.l.'t

: REASS

3. The Selectien Committes fer Spor tsman e b
recruitment C/¢ Office of the Chief Cemmissiener
ef Inceme Tax, 8th Fleor, ayakar Bhavan, ;b
Basheerbagh. :

I

cea Resp ndents.

COUNSELS :
Fer the applicant l : Mr. Tirumala Rae

Fer the Respendents HMr.V.Bhimgnnga,

CORAM:

THB HOK 'BLE MR. R. RANGARAJAN, MEMBER(A)
!
THE HCH'BLE MR, B, s, JAl FARAVESHUAR, MEIRER {(JUDI)
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ORDER

(PER : HCN'BLE MR. B.S, JAT PARAMESHWAR, MEMBER (JUDL)
;.' Noenr an cith»r side. We ars deciding this applicatien
an the basis of the materizl available on recerd in accmrdance

|
with Rule 15(1) @f the CAT (Precedure) Rules, 1987,

2. The applicant herein had submitted his candidsture in
Eresp“nse te the Netificathen dt. 7.8.93 (Aannexure~R-I te thae
Ercply): fer the pest ef UDC against the meriterieus Spertsmen

qunts under the Roéﬁnndenl Ne.2. He was alletted Hall Ticket

bewrlng Ne,034 fer the Writtan Test Cenducted an 30,1.94, He
wa» intiinated thzt he was|successful in the ertten Test 'and was
directed te appear fer th field test te be hde.@n 6.7, gﬁ The
{japplicant, appeared for the Field Test, The applicant fialms
‘tm be prmficiént in Tennis ~discipline in the Spsrts. ;
3. The applicant did net receive any infaxmation/intimati@n
regarding his selectisen for the Ppest of UDC against the Spmrtsmen

guwta;

: ‘ | | |
4, Hence, he has filed this O.A, te call ferthe records

ielating te and cennected with the selectien of the candidates

fer the pest of UDC against the Spertsmen queta; te declare
! . I

t

. [ : : : .
} the actien of the resp?ndehts No.,l te 3 in nen-gelactinn ef tb

‘aﬁplicant te the pest of UpC as_illegal and censeguently te

; direct the Fespendants teo Lppoint him as UDC in tha vacancies
§ nctiflmﬂ fer the merltoriwus spertsman vide netificatien dated
| ?.UmHB with retrespective effect,

i Se Thg respendents have filed a reply astating tha£ tﬂe
applicant qualified in the Written Test; that he ceulgd no¢ be
gelacted as he was net cengidered meriterieus in the rela?ive

parisrmance in Tennis discipline in the Spprts field; thaﬁ the
. : . |
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'sf the candidates.

‘ ; !
reason te interfere with the nen-selectien ef

" the Sperta discipline.L
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ThmiappliCant has net disputed the methed er
! .
precedure adepted by the respendents in assesjing thewfglatiVe

oy

‘performahce ef:the applicant and ether candidates.
' |

r ‘ |
g, In 'that view of the matter, we f£ind ne justifiable

the applicant in
"t

weﬁfindgno marits in this C.A.

dismissed accerdinglyi| Ne erder as te cests.

The O-..Ac is

10. Hence'
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